FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF FNM PROPERTY SERVICES
PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor FNM PROPERTY SERVICES
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 30/03/2015
3. | Authority under which corporate debtor is | ROC Delhi I
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U70100DL201 S5PTC278535
Identification No. of corporate debtor
5. | Address of the registered office and | M-56, 3RD FLOOR, M-BLOCK
principal office (if any) of corporate | MARKET GREATER KAILASH-2, South
debtor Delhi, NEWDELHI, Delhi, India, 110048
6. | Insolvency commencement date in | 08-07-2026
respect of corporate debtor
7. | Estimated date of closure of insolvency 04-01-2027
resolution process
8. | Name and registration number of the | Manish Agarwal
insolvency professional acting as interim | Reg. No-IBBI/IPA-002/IP-N00223/2017-
resolution professional 18/10904
9. | Address and e-mail of the interim | 307, Prakash Deep Building, Tolstoy Marg,
resolution professional, as registered with | Connaught Place, New Delhi- 110001
the Board Email: vrregisteredvaluer@gmail.com

307, Prakash Deep Building, Tolstoy Marg,
10. | Address and e-mail to be used for | Connaught Place, New Delhi- 110001
correspondence  with  the  interim Email:cirp.fnmproperty@gmail.com
resolution professional

11. | Last date for submission of claims 22-07-2026
12. | Classes of creditors, if any, under clause | N/A

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | N/A
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and Weblink:
(b) Details of authorized | https:/ibbi.gov.inZhome/downloads
representatives Physical Address: 307, Prakash Deep
are available at: Building, Tolstoy Marg, Connaught Place,

L New Delhi- 110001

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the FNM PROPERTY
SERVICES PRIVATE LIMITED on 08.07.2026.




The creditors of FNM PROPERTY SERVICES PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 22-07-2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 11.07.2026 Appointed as interim Resolution Professional
Place: New Delhi FNM Property Private Limited

IBBI Reg. No- IBBI/IPA-002/IP-N00223/2017- 18/10904
AFA Valid up to 30™ June 2027
Email: cirp.fnmproperty@gmail.com
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Advertisement giving notice about registration under Part |
of Chapter XXI of the Act
[Pursuant to section 374(b) of the Companies Act, 2013
and rule 4(1) of the Companies (Authorised to Register)
Rules, 2014]

Classifieds

1. Notice is hereby given that in pursuance of sub-
section (2) of section 366 of the Companies Act,

PUBLIC NOTICE

2013, an applicationis proposed to be made after
fifteen days hereof but before the expiry of thirty
days hereinafter to the Registrar at Central
Registration Centre (CRC) Indian Institute of
Corporate Affairs (IICA), Plot No. 6, 7, 8, Sector 5,
IMT Manesar, District Gurgaon (Haryana), Pin
Code-122050 that “Vijayam Steel LLP” (LLPIN
: ACJ-2249), a LLP may be registered under Part |
of Chapter XXI of the Companies Act 2013, as a com-
pany limited by shares.

2. The Principal Objects of the company are as
follows:

i. To carry on the business of manufacturing iron and
steel products, including but not limited to steel
bars, sheets, coils, and related products and
establish and operate iron and steel production
facilities, including blast furnaces, rolling mills, and
other necessary equipment, for the purpose of
manufacturing high-quality iron and steel products.

ii. Toimport, export, purchase, and sell iron and steel
products, both domestically and internationally,
and to act as agents, distributors, or dealers in
such products.

ii. To engage in the development, production, and
sale of by-products resulting from the iron and
steel manufacturing process, such as slag, gases,
and other materials.

iv. To enter into joint ventures, collaborations, or
partnerships with other entities, whether domestic
or foreign, for the purpose of advancing the iron
and steel manufacturing and trading business.

v. To engage in recycling and reprocessing activities
for iron and steel scrap, with a focus on environ-
mental sustainability and resource efficiency.

vi. To undertake activities related to quality control,
testing, and certification of iron and steel products
to ensure compliance with industry standards and
regulations.

3. A copy of the draft memorandum and articles of
association of the proposed company may be
inspected at the registered office at clo Sachin
Agarwal, 00, Pipri Bharat Kund, Bharatkund,

PUBLIC NOTICE
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Sd/- Gh.Ko. B30, Distried & Session Coml,

1. SACHIN AGRAWAL (Designated Partner) Fropaupar, Ghaciabid F, (M. $0EG42044

2. VARNIKA AGARWAL (Designated Partner)
Date : 11.07.2026 : Place : Allapur

IDFC FIRST Bank Limited

(erstwhile Capital First Limited and amalgamated with IDFC Bamk Lirmited)

IDFC FIRST
Bank
CIN: L&5110THN2014PLCO977T92, Registered Office: - KRM Towers, 8th Floor,

Harmrington Road, Chetpet. Chennai- BO003Y. Tal : +97 44 4584 4000 | Fan: +81 44 4564 4022

APPENDIX IV [Rule 8(1)] POSSESSION NOTICE (For immovable property)
Whereas the undersigned being the Authorsed Officer of the IDFC FIRST Bank Limited (srstwhie Capital First
Limited and amaigamated with IDFC Bank Limited) under the Secudtization and Reconsiruction of Financial
Azsats and Enforcament of Security Interest Aol 2002 and in exercise of powers confarred undar section 1312
read with rule 3 of the Securify Interasl [Enforcament) Rules 2002 izsusd a demand nofice dated 14-03-2026
caling wpon the  bomower, co-bomowers. and  guarantors. 1. CACHAL  MAHESHWARI
2. DEEPALI MAHESHWARI 3. MAMTA MAHESHWARI to repay the amount mentioned in the notice being
INR 47,25,572 46( (Rupees Forty Seven Lac Twenty Five Thousand Five Hundred Seventy Two and Forty
Six Paise Only) an on 13.03.2020within 60 days from the date of receipt of the said Demand notice.

The borrowers having failed o repay tha amount, notice is heseby given o the Dorrower and the public in
general that the undersigned has faken Possession of the properly described haerein below in exercise. of
powers conferred on him under sub - section (4) of section 13 of Act read with rute 8 of the Security Interast
{Enforcement) Rules, 2002 on this 08day of JULY 2026.

Tree bomowers i paticular and the public in general is hereby caufoned not o deal with the propesty and any
deaings wih the propery will be subject to e chame of THE IDFC FIRST Bank Limited {erstwhile Capital
FirstLimited and amalgamated with IDFC Bank Limited) for an amount of INR 47,25 572 46K Rupees Forty
Saven Lac Twenty Five Thousand Five Hundred Seventy Two and Forty Six Paise Onlyjand interest therean,
The bormower's atlention is invited 1o provisions of sub = Section (8} OF Section 13 of the Ad, in respect of
time available, o redeem the secured assats.

DESCRIPTION OF THE IMMOVAEBLE PROPERTIES.

ALL THAT PIECE AND PARCEL OF GROUND FLOOR (WITHOUT ROOF RIGHTS), AREA 117 5Q.
METERS, CONSISTING OF THREE BEDROOMS, ONE DRAWING CUM DINING ROOM, ONE KITCHEN,
TWO TOILETS, ALL COVERED, BUILT ON FREEHOLD RESIDENTIAL PLOT NO, C/342, BLOCK-C,
SITUATED AT RESIDENTIAL COLONY "LOHIYA NAGAR, GHAZIABAD, TEHSIL AND DISTRICT
GHAZIABAD, UTTAR PRADESH-201001, AND BOUNDED AS: EAST: HOUSE NO. 350 & 351,NORTH:
HOUSE NO. 347, WEST: HOUSE NO. 343 AND ROAD 26 FT. WIDE, SOUTH: HOUSE NO. 341

Date: 08-07-2026 Authorised Officer
Place: UTTAR PRADESH IDFC FIRST Bank Limited [ersiwhile Capital First Limited
Loan AccountNo: 30550356 and amalgamated with IDFC Bank Limited)

E-AUCTION SALE NOTICE UNDER IBC, 2016

SARGAM INDIA ELECTRONICS PRIVATE LIMITED (IN LIQUIDATION)
CIN: U32204DL2010PTC240169
Registerad OMtice: Garg Trade Cenfre, Black Mo-1, I0rd Floor, Behind 581 Bank
Sector-11, Rotend, Delhi, India, 110085
[(Pursuart io Regulation 32 read with Schedule | under IBBI {Liguidation Process) Regulations, 2016}

[A& Company under Liguidation process vide order of Hon'ble NCLT, New Delhi Bench dated 29.07.2024]
Matice is hareby ghven to the public In general In connection with Sale of Assels-of “M/S. SARGAM INDIA
ELECTROMNICS PRIVATE LIMITED {IN LIGUADATIONT® olferad by tha Liquidator appointed by the Honi4e NCLT, Haw
Dethi Bench vide (k5 order dated 281 July, 2024 undes t provisions of Insolvency and Bankruptcy Gode, 2016
The asset of Corpavate Deblor forming part of the Liquidation Estate, is being offered for sale in accordance with
Reguiation 32 read with Scheduds | of the insolvency and Bankruptoy Board of Ingia (Liquidation Process)
Regulations, 2016, The E-auction Sale will be done by undersigned through e-aection sarvice provider via baankned
auction platform weasits hitps://ibbibaanknet. com/eavction-ibbihome

5.M |PARTICULARS DETAILS
1. |Date and Time of Date: 03.08.2026
E-Auction Time: 11:00 A.M. to 12:00 P.M.

{with unlimited extension of 5§ minutes sach)
From 11.07.2026 at 12;00 P.M. 1o 31.07. 2026 Till 0400 PM

2. | Submissionof
Documants

BRANCH :

| CIVIL LINES, SHAHJAHANPUR POSSESSION NOTICE

(For Immovable Property)

siSecl dd & Indian Bank

L somEEs ALLAHABAD
Motice iz hereby given under the Securiisafion and Eeconstruction of Financial Aszets and Enforcement]{Security} Interest Act,
2002 and in exercise of powers conferred under Section 13{2) and 13{12) read with Rubezs 8 & 9 of Security Interest (Enforcement)
Rules, 2002, the Authorisad Officer issued a Demand Notice on the dates noled against each Account as mantionad hereinafter,
calling upan them to repay the amount within 80 days from the date of recsipt of the said Notice. The borrowers having failed to
repay the amount. nofice is hergby given o the under noted bormowers and the public in general that the undersigned has taken
possession of the propertyfies described herein below in exercise of powers conferred on himvher under Sec 13(4) of the said Act
read with Rules 8 &9 of the zald Rules on the dates mentioned against each Account.

The borrower in parficular and the public ingeneral is heraby cautioned not io dead with the properiyes and any dealing with the
propartyiies will be subject to the charge of Indian Bank for the amounts and inlerests thereon mentionad against each account
hergin belcw:

a) Date of Domand Notice

Borrower [ Guarantor b} Date of Possession Notice|

NMame & Address Description of the Property

€] Dudstanding Amaunt
1. M!s Sabri Poultry Feed Store, a proprietorship firm through its | Mortgaged assets: A residential houss {a) 27.04. 2026
praprieter Mr. Abdul Ghafoor Khan S/e Mohd Noor Ahmad Khan | in the name of Mrs. Shabnam Wio Maohd (b} 08.,07.2026

Yumuas Khan situaied al Mohalla Tilahar
£al Tehsil Sadar Distt Shahjahanpur, UP
Total area 72,25 sgmelre

Sale Deed: Sale desd dated 15022018
reqgistered at Sub Registrar Oifice Sadar,
Shahjahampur in book number 1 volums
111495, &t page number 220-252 senal
number 2 158

As per sale deed of property.
Direction: - Morlh: Road 15 fesl wide,
Sauth: Arap Vendor, Easl Road 15 faal
wide Wast: &raji Vendaor

(Proprietorship firm/ Borrower! Mortgagor] Rio Qazikhel Near
Ghantaghar, Shahjahanpur {Borrower/Mortgagor)

2. Abdul Ghafoor Khan S/o Mohd Noor Ahmad Khan
(Proprietor'Bomower) Rio 21 Tajukhel Shahjahanpur

3. Mr. Mehd Yunus Khan (Legal Heir of Mortgagor and Gaurantor
Late Mrs. Shabnam Wo Mohd Yunus Khan) (Morigager
Guarantor) RO Fathepur Reti Shahjahanpur (Mortgager
Guarantor)

4. Umra (Legal heir of Mortgagor and Guarantor Late Mrs.
Shabnam Wo Mohd Yunus Khan) (Mortgager/Guarantor} Rio
Fathepur Retl Shahjahanpur

5. Mehak (Legal heir of Mortgager and Guarantor Late Mrs.

Shabnam Wo Mohd Yunus Khan} (Mortgager! Guarantor) Rio
Fathepur Reti Shahjahanpur

6. Mr. Mohd Yunus Khan Sc Vahid Khan (Guarantor) Rlo
Fathepur Reti Shahjahanpur

Date - 10.07.2026

{c) Rs. 86,84.507.00
as on 08.07 2026
+ inleresl and othor
expenses + charges,

As per present: Direction: - Narth: CC
Paver Block Lane, South: Plol of Mr
Abdul Ghaloor Khan (Owner. Brother),
East CC Paver Block Lana, Wasl: Plol of
Mir. Jafar {Mastar]

Place - SHAHAJHANPUR

Authorised Officer
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APPENDIX -IV-A - E-AUCTION-PUELIC SALE NOTICE of IMMOVAEBLE PROPERTY/IES
W E-AUCTION-3ALE NOTICE FOR SALE OF IMWOVEABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
o L EMELE

ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE &|6] OF THE SECURITY INTEREST [ENFORCEMENT| RULES, 2002
Reg, Ofi:- & Floor, Antriksh Bhawan, 22 K. G. Marg, New Delhi-110001, Ph=-011-23357171, 23357172, 23705414, Webc-wweapnbhousing.com
_Branch Address: 15t Floor C, 51, Nainits| Road, Near Bank of Baroda ATM, Rudrapur - 263152, Uttarakhand,

g i) Bapk

;';Et':]g; HEEP!" @Even 1o fhe Eul:éin:. in gen%r;ll gnd rl:'1':I rlicular ta 1EE tﬁm?IF”:E:I & uganl%rﬁsl ir.dli ted in Culu:rﬂhr_ﬂl:l.ﬁ.hlal:nsal‘.};be I:rgl!il:r.l. :jE'EIEriE-EI:] irngr!]l:u.'iﬂ__le- properd
iag grined 0 Column no-0 mosganed'charged to the Secur radior, the consfictivePhysica an of whic &n taken {as describad in Cofumn nig-
E;r I aulhonzed IIII:‘Er nli'h': Fﬂmﬂng ingnce Liml!ad%m:urmtimdilnn. will b sold E?." A5 'NI-?EHE IS, A5 15 WHAT IS and WHAT 1.-'EIE:HE £ 15 BAS
as per the details menbaned below. Molice is heraby given bo borowen'simarigagonizl/Legal Hairs, Legal Representatime, [whelher Known or Unknown], EIEGJD:III"Eé

adminisirator(s), swccessons), assigneeds) of the respeciive borrowers! maripagie()(since deceased) as the case may be mdicated i Column ng-4 un ie-AiG
ﬂFlﬂln_Sum_;-uly- Inferast Enfdroamenl Rules, 2002 amanded a3 on Gaba Fm‘_&?xili terms an cmﬂﬁ ans é?lﬁhu o, plaasa rofer to the link prwmdﬁfn HEFs*

’f@sﬁ Finance Lmﬂadfsﬁmd craditor's wabsite Le. nww.Er]!EI'u;[.ﬂy_ﬁ .E?n_.____l___ o it — .
an 8 n-l1h1 r Dnm:rﬂa Watreof|  Descript rties Ipﬂi@b t Cige of [ Eid incr.[ in af [Known
BotoveCuarantorLaga s | Amculld Dt o morigagad (D) r m TR | Aok
HOU/RRUD1 231179214 _iﬁ] monfuf) o | (RPYE) | R [ﬁ o e [ mﬂi_'ﬂ* | E'flcm‘{:ll EE “I'[El
& NHL/RRUDND 2401 204352 s Physica [Khasra No. 136021 Min, Piot Mo, 211,| Rs. | Rs, [27.07.2026) Rs, 13072026 |13.07.2026) NIL/Not
Akanksha Wasan/Vikram |10 44 79897 as Fezalpur Mehraula, Rudgrapur, Udham | 17,209,004 (1,72, %0 10000 10:00 AM | 200 PMio| known
Wasan B.0.. Roshni_Ruwdrapur |- an 13.02.2025 Singh Magar, Uttarakhand — 263153, | oS PM| JEPKM |
HOU/RREUDNI1231179530 Rs. (Physica! {Khet Mo 13621 Min, House Mo 212 Rs. | Rs. |IT.0T.2026) Rs. |13.07.2006 | 18.07.2008| NILNot
NHLIRRUD/O1 2411204343 | 227529189 3% Village Fazalpur, Mahraula, Tehsil 17.72,000(1,77, 200 10,000 10:00 AM (200 PM e |  kown
Jdyotl Wasan [ Amit Kumar | on 16122524 Rudrapur, Rudrapur, Udham Singh fo 530 PM | 200 PM
0.: Reshni_Rudrapur Magar_Uttarakhand - 263153, |

'T:Tmeﬂm with the further interast-@18% p.a. as licable, incidental expensas, cost, chargas etc. incurred upko the date of payment and'or realization theraaf.
**To the best knowledge and information of the authorized Officer of PNB Housing Finance ited, there are no other encumbrances/ claims in respect of above
mentioned immoy ecured assets excepd what is disclosed in the Column Mo =K. Further such enc mh:'annu‘l# be cateradipaid by the successful purchaser!
bidder at hisher end, The prospective pure aaer'L fg-%ﬂm :rerewm%dmm Ing{eﬁwﬁpll asceriain the veracity of the mentioned encumbrances. (1.} A= an dale,
ierg 15 no order restrainng and'on court injuncion HirLitng authonzed cf i L from S'E"I% alignaling andor dSposng of the abaa immovanie fl‘"&&'
sacirid assels and skalus is mentoned in dolumm no-kK (L) The prospective purchasanbidder and interastéd paries may independantly ake tha inspacton of the pleacing m
tha procaedingziordars passed ate. if any, =tatad in calumn no-K. nduding but nal Smited b e b of {he docwmants Gl the © peraining heanata avalabia with tha PNBHFL
ard salisfy thamsahes in &l respects priar o submiting fendarbid & Ir:.a_ﬂ:ln fcem or making Offer's], The biddens) has to sign e temms and condilions of this swclion alon
with the E:P:I Form. {3.] Please nate that i terms of Rule B{3) of he ! E\'_".lrllﬁl' Inferesl FEHFI.‘II‘EEH‘EH” ukas, Z02, the bidder{z}the purchaser & leqely bound to deposit 253
af the armount of sake price, (incusive of eames! money| onthe same 48 n? latar ihan next wnmﬂE?_'?lc?y.The s.ahH;- n'ﬁg,-'bgj nfirned in fevourafhiddan's) only afler recai
af 25% of 1he 5ae by e seCured creditor in acooriance with Huea: 3? e Secury interest | gnt] Rusas. 2002, The remaining 5% of the $ sale toasicers)
arcdnl ras ko be depdsiled by b puncriases wilhier 1o das fram thi date o ACkncwledgeman 6 Sae confermation eier and in ':II}1El|'J|lIIIf5L_I..h dliEpasil, the authonzed olfoef
shall leefail the parl paymenl ol sale considaration amaunt within 15 dangs Trom e date of expind of mandala riod ol 15 days mentsafsed in i 2ake conlinmation ibar dnd
iha proparlysacured asset shallbe rasald as par e prowisions of Sarfaes Aot (4.) W's C1 India Privats Limited would be assisting the Authorisad officer in conducting
sale through an e-Auction having its Corporate office at Plot No. 82 3rd Floos, Sactor l-ll,fgurgaun Haryana 123003 Websie - waw.bankeauctions.com For

st lated to inspection of taining the Bid D ents ath istration, have to co-ordinate wit
.E nﬁm"r F‘ERAE ?l.IQWFrmg'hu.;FEﬂpim?rEﬂ aﬁ?}arhgcﬁnn@énhh%us n5|.t=n:|r‘$1r.1 saurﬂﬁwd%r:gm!ném?@?mlﬂ%?ﬁme.uﬁn. A
Place:- ROSHNI RUDRAPUR, DATE:- 10.07.2025 aDI- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

APPENDIX -IV-A E-AUCTION SALE NOTICE OF IMMOVABLE PROPERTY (IES)

@pl‘lh Housing

E-Auction-Sale Notice for Sale of Inmoveable Assets Under the Securitisation and Reconstruction of Financial Assets and
AT T e Ty Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002)

Efriar K Paal Registered Office: - 9th Floor, Antriksh Bhawan, 22 Kasturba Gandhi Marg, New Delhi-110001, Ph.:-011-23357171, 23357172, 23705414, Web: - www.pnbhousing.com

Meerut Branch: PNB Housing Finance Limited, Ist Floor, Pinacle Tower, Vaishali Cormner, Garh Road, Meerut-250004,(U.P).Janakpuri Branch:C-2/21, First Floor, Mata Chanan Devi Road,
Above Bank of Baroda, Janakpuri, New Delhi 110058.Noida Branch: PNB Housing Finance Limited, Ground Floor, D-2, Sector - 3, Noida (U.P.) - 201301

Notice is hereby given to the public in general and in particular to the borrower(s) & guarantor(s) indicated in Column no-A that the below described immovable propertK (ies)
described in Column no-D mortgaged/charged to the Secured Creditor, the constructive/Physical Possession of which has been taken (as described in Column no-C) by the
authorized Officer of M/s PNB Housing Finance Limited/Secured Creditor, will be sold on “AS IS WHERE IS, AS IS WHAT IS and WHATEVER THERE IS BASIS” as per the
details mentioned below. Notice is hereby given to borrower(s)/mortgagor(s)/Legal Heirs, Legal Representative, évyhether Known or Unknowng, executor‘s), adminjstrator(s),
successor(s), assignee(s) of the respective borrowers/ mortgagor(s)(since deceased) as the case may be indicated in Column no-A under Rule-8(6) &9 of the Security Interest
Enforcement Rules, 2002 amended as on date.

For detailed terms and conditions of the sale, please refer to the link provided in M/s PNB Housing Finance Limited/secured creditor's website i.e. www.pnbhousing.com.

Loan No, Name of the ~ |Demanded | Nature of Reserve| EMD |LastDateof | Bid |Inspection | Dateof | K’L°W" |
Borrower/Co-Borrower/ | Amount & [Possession|  Description of the Properties Mortgaged (D) Price |(10% of | Submission |ncremental] Date & | Auction |TRIHE
Guarantor(s)lLegal heirs (A) | Date (B) 0 (RP)(E) | RP) (F) | ofBid(6) | RaeH) | Time() |&Time(J)| Pt
HOU/RGRN/0325/5165163, Rs.4417095 | ppysical |Flat No UGF 12 Ug)per Ground Floor, Tower B| Rs. Rs. [27-07-26| Rs. |13-07-26 | 28-07-26
B.0.: Roshni greater Noida, ason [pyssession| ORGANIC HOMES Khasra No 5033, Village| 3845000/ 384500 10.000 | 11AM to | 02PM to | Unknown
Ashwani Sharma/ Sheeela Devi| 10.10.2025 Makanpur Indrapuram, Uttar Pradesh, India, ’ 05Pm 03Pm
NHL/JAN/0719/730120, |Rs.3476469.38| physical (UG17,1,FF, Signum 93,Sector 93, Gurgaon,| Rs. Rs. |27-07-26| Rs. |13-07-26 |28-07-26
B.0.: Janakpuri, Jasveer | ason |pysession|Haryana, India-122001. 3099000 309900 10.000 | 11AM to | 02PM to Unknown
Singh / Rakhi Yadav 17-12-2024 ' 05Pm 03Pm
HOU/MEE/1123/1183092, Rs.4113020.65| Physical |House Build On, Plot No A 1, Hari Bihar Colony,| Rs. | Rs. 127-07-26| Rs. |13-07-26|28-07-26]
B.O.: Meerut, Mohd ason  |possession|Mawana_ Kalan, Pargana Hastinapur, Tehsil| 2875000/ 287500 10,000 | 11AM to | 02PM to | EMKIOWN
Vaseem / Samar Samar | (7-05-2025 Mawana Distt, Meerut, Uttar Pradesh,India, 250401 ' 05PM | 03Pm

*Together with the further interest @18% Rl.a. asapplicable, incidental eernses, cost, charges etc. incurred up to the date of payment and/or realization thereof. ** To the best knowledge and
information of the authorized Officer of PNB Housing Finance Limited, there are no other encumbrances/ claims in respect of above mentioned immovable/secured assets except what is
disclosed in the column no-K. Further such encumbrances to be catered/paid by the successful purchaser/bidder at histher end. The ,ros;l)pectwe urchaser(s)/bidders are requested to
independently ascertain the veracity of the mentioned encumbrances. 1. As on date, there is no grder restraining and/or court injunction PNBHFL/the authorized Officer of PNBHFL
from selling, allenatm? and/or disposing of the above immovable properties/secured assets.2. The prospective purchaser/bidder and interested parties ma¥ independently take
the inspection of the ﬁ eading in the proceedings/orders passed etc. if any, stated in column no-K. Including but not limited to the title of the documents of the title pertaining thereto
available with the PNBHFL and satisfy themselves in all respects prior to submitting tender/bid application form or makin Offer(sE.The bidder(s) has to sign the terms and
conditions of this auction along with the Bid Form.3. Please note that in terms of Rule 9?3) of the Security Interest (Enforcement) Rules, 2002, the bidder(s)/the purchaser s legally
bound to deposit 25% of the amount of sale price, inclusive of earnest money, if any, deposited) on the'same day or not later than next working dall_:y. The sale may be confirmed in
favour of (b|dderFs) only after receipt of 25% of the sale price by the secured creditor in accordance with Rule 9(22 of the Security Interest (Enforcement) Rules, 2002. The
remaining 75% of the s sale consideration amount has to be deposited by the purchaser within 15 days' from the date of acknowledgement of sale confirmation letter and in default
of such deposit, the property/secured asset shall be resold.4. Foreclosurelndia.com would be assisting the Authorised Officer in conducting sale through an e-Auction having its
Head of ce at605A, 6TH Floor, Maitrivanam, Ameerpet, Hyderabad-500038. Website - info@bankauctions.in Foranias&stance related to inspection of the propert%orobtamm
the Bid Documents and foran¥ other query or for registration, you have to co-ordinate with Munendra Kumar/Deepak Shah/Sandeep Kumar, Contact Number 1800 120 8800,
is authorised person of PNBHFL or refer to www.pnbhousing.com

o

Submission of EMD  JFrom 11.07.2026 at 01:00 P.M, to 31.07.2026 Till 04.00 PM
4, |inspecton and SitefFrom 11.07.2026 at 12:00 PM. to- 2907 2026 &l 04:00

Place: Delhi NCR, Dated: 11.07.2026 Authorized Officer, M/s PNB Housing Finance Limited

the Liguidator as
registered with IBBI

8, |Correspondence
Addraess & E-mail

Community Cenire, Pitampura, Road Mo, 44
Dalhi-110034, Reg amail id: admin@jainchi.in
Addraess: 405 New Delhi House, 27 Barakhamba Hoad,
Connaught Place, MNew Dalhi — 1710001

E-mail: sargamindiaelectronics.ibe@@gmail.com

RESERVE EARMNEST BID DATE &
PARTICULARS OF ASSET Lots PRICE MONEY | INCREASE | TIMEOF
DEPOSITS | VALUE | AUCTION
Flat No.1, Commercial portion of Lot 1( 1,32,46,865| 13.24,000 500,000 | 03.08.2026,
Basement, Block-1, Garg Trade (11:00 A.M.
Centre, Community Centre, to 12:00
Sector-11, Rohini, North Delhi-110085 P.M.)
New Delhi having covered area
162.83 sq. mtrs.

IMPORTANT NOTES:

« E-Auction will ba conducted on “AS IS WHERE 187, “AS 1S WHAT 15" and “WHATEVER THERE IS AND
WITHOUT RECOURSE BASIE"" and will be conducted "On Ling™, The E-auction Sale will be done by
undersigned through e-auction service provider vla baanknet avction platform  website
hitps:ibbi baanknet. comyeawction-ibbihome

= E-Auction Procass Memorandum document contaimng E-Auction bid form, Declaration by bidders, Ganeral
tarms and Conditions of online auction sales are available on website: hitps:/fibbi baanknet com/eauction-
ibbi/asset-listing. Ongoing to the link bidders will have to search for e mentioned company by using
Company sname [“SARGAM INDIA ELECTRONICS PRIVATE LIMITED (IN LIQUIDATION)"|

= Prospective buyers shall submit EMD using an e-walke throogh Baanknet auction platiorm and infimation to
b givan to the lguidator

= Bidders inferested in participating in the E-auction process are required to.upload all the relevant documenis
on the e-aucton platform itsell. Al comaspondence with the biddars shall be conducied only through the
auction platiorm

= The Liguidatorhave fght to accapt or cancel oraxiand or modily, ate,, any terms and conditions of E-Auction
(ofh the Bquidator can cancel E-Auction {or) any item of E-Asction atany time. He reservas the mght 1o rejact
amy of the bids withaut giving any reasons.

= The prospective bidders shall submit an undértaking that they do not suffer from any ineigibilty under
seciion 294 of the Code to the extent applicable, and if found insligible at any stage, the eamest money
deposited shall be forfeited in tarms of Clause 5A of Schadule | of IBBI (Liguidation Process) Regulatians,
2016

= For g-auction process detalls or assistance, bidders may contact the IBBI Baanknel Helpdask back-end
team at email: support. baankneti@psbaliance.com, Mobile: +91 82912 20220, or the Liguidator

= Extonsion’ corrigendum o this-auction notice will be notitied in the hitps./ibbi.baanknet. com/eauction-
ibbihome website & no separate paper publication will be isseed. Interested bidders are requested to kindly
visitibbk.aanknet.comy auction wabaite regularly il date of auction

= Contact person on behall of Liquidator: Mr. Gopal Garg, Emaii id - gopalgarg kegrzgmail.com, Moo +91-
0560625493

ad/-

Paban Kumar Jain

Liguidator of M/s. Sargam India Electronics Private Limifed (In Liguidation)
IBBI Reg. No: IBBI/IPA-001/1P-PO11448/2019-2020/12490

AFA Valid Uplo: 30.06.2027

Date: 11.07. 2026
Place: New Delhi

Wisit PM, (Amy working day subject o receipt of 48 Hours
aduﬂﬁmey natice Eﬂ-l‘ﬁ ;:'ITE-*I'E?{tEI:! Bidder aﬂl}d confirmation by i inclia Shefter INDIA SHELTER FINANCE CORPORATION LTD. ELRToy(ee g7 N0l
Liguidatar} ====pom=Loans Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 IMMOVABLE PROPERTY
3. |Address and e-mail of |IBBI Reg, Address: 210, Neelkanth Plaza .15, Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest

“Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers, co borrowers and

Act, 2002 (hereinafter referred to as “the Act”) read with Rule 8(5) read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 (hereinafter
referred to as “the Rules”). Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their
legal heir(s) or representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited
(hereinafter referred to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor having its
Registered Office at-6th Floor, Plot No 15, Institutional Area, Sector 44 Gurugram Haryana -122002, will be sold on “As is Where is”, “As is What is” and

guarantors. The sale will be made by the Authorized Officer at the place mentioned below.

“Form No. INC-26"

[Pursuant to rule 30 of the Companies (Incorporation) Rules, 2014)
Advertisement to be published in the newspaper for change of registered office of
the Company from one state to dnother
Bofore the Central Government/Regional Director, Northern Region=1, New Delhi
In the matter of the Companies Act, 2013, Section 13(4) of Companies Act, 2013 and
Rule 30(&6) {a] of the Companies {Incorporation) Aules, 2014
AND
in the matter of 'WH ER Part C Power Transmisskon Limited having its Registerad Office
at &th Fioor, Pun) Essen House, 17-18, Nehru Palace, Mew Oelhl, 1103149, Delhi, indiz,

Applicant
Matice |4 hereby glven to the General Public that the Company proposes 1o make
application to the Central Government under 5ection 12 of the Companies Act, 2013
seeking confirmation of atteration of the Memorandum ol Association of the Company in
terms of the special resolution passed at the Extra Crdinary General Meeting held an
Saturday, dth Juby 2026 to enable the Company to chanpe its Registered Office from
"Mational Capital Territory of Dethito Inthe 5tate of Rajasthan®
Any person whose interest s likely to be affected by the proposed change of the
registered office of the Company may deliver eithes on the MOA portal (weaw.mca.gosin]
by filing investor complaint form or Cause 1o be delivered or send by registered post of
his/her objections suppored by an affidavit stating the nature of hisfher interest and
greunds of opposifion e the Regional Director, Morthern Region-l, New Delhi at
the address B2 Wing, Ind figor, M, Deendayal Antyodaya Bhawan, 2nd fleor, CG0
Complex, Mew Delhi = 110003 within (14] fiourteen days-of the date of publication of this
natice with a copy to the applicant Company at its registered office at the address
mentioned belows
“at 5th Floor, Punj Essen House, 17-18, Nehru Palace, New Delhi, 110019, Delhi, india®

By Order of the Board

WE ER Part C Power Transmidssion Limabed
Sdf-

Deepak Mathur

I:CllrE\'.lnr| OIN: 10666361

Place; New Delhi
Date: 11th July 2026

SATIN HOUSING FINANCE LIMITED

Registered Office: 5th Floor, Kundan Bhawan, Azadpur Commerial
Complex, Azadpur, New Delhi-110033, Corporate Office: Plot No.
THE ANEWER 15 HOWE 492, Udyog Vihar, Phase-3, Gurugram, Haryana-122016

PUBLIC NOTICE FOR AUCTION CUM SALE

et
Huonsine
Finance Lid

Pursuant to taking possession of the secured assets mentioned hereunder by the Authorized
Officer of SATIN HOUSING FINANCE LIMITED under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 for the Recovery of amount
due from borrower/s, offers are invited by the undersigned in sealed covers for purchase of
immovable property as described hereunder, which is in the physical possession, will be sold
on 10-08-2026 “AS IS WHERE IS & AS IS WHAT IS”, particulars of which are given Below: -

Sr. | Loan Account No. & Name of Borrower | Demand Notice Reserve Price / EMD &
No. & Co-Borrowers Date & Amount Minimum Incremental Bid
1 |Loan No. LAAGR0523-00007932 02-12-2025 RESERVE PRICE
1. Gabbar Singh S/o Uttam Singh Rs. 1,92,244/- Rs. 3,82,200/- (Rupees
(Borrower), 1. Anita W/o Gabbar Singh | (Rupees one Three lakh eighty two

(Co Borrower), 2. Kishan Ji S/o Pachi
Ram (Co Borrower) R/o: Kharabna
Dhandupura, Agra, Dhandupura B. 0,
Agra, Uttar Pradesh- 282006

Lakh ninety-two | thousand two hundred only)
Thousand two EMD
hundred forty- Rs. 38,220/- (Rupees
four only) as on | Thirty-Eight Thousand Two
08-11-2025 Hundred Twenty only)

Description of Property:- A residential House, admeasuring 232.55 sq. mtr, (East to West 50 ft.
& North to South 50 ft.), situated at Village Chamarpura, Revenue Village Khander, Pargana &
Tehsil Fatehbad Dist. Agra, Up. Bounded As Under- East: Vacant land of Chob singh, West: Road
20 ft. wide, North: House of Bacchi devi, South: Vacant plot of Arjun singh & Kailashi & Kishuni.
Registered On: 23.08.2022, in book no. 01, vol. no. 5475, Pg. no. 271-288, Deed no. 6884

1. Last Date of submission of sealed offers in the prescribed tender forms along with EMD is

06-08-2026 at the Corporate office Address mentioned herein above. Tenders that are not

filled up or tenders received beyond last date will be considered as invalid Tender and shall

accordingly be rejected. No interest shall be paid on the EMD.

Date of opening of the offers for property is 24-07-2026 at the above mentioned Corporate

office address at 11:00AM. The Tender will be opened in the presence of Authorized Officer.

Date of inspection of the immovable property is 24-07-2026 between 11:00AM to 04:00 PM.

Further interest will be charged as applicable, as per the Loan Agreement on the amount

outstandinginthenotice andincidental Expenses, costs, etc. is due and payabletill its realization.

The notice is hereby given to the Borrower and Guarantor, to remain present personally at the

time of sale and they can bring the Intending buyers/purchases for purchasing the immovable

property as described herein above. As per the particulars of Terms and Conditions of Sale.

6. The Borrower(S) Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE SARFAESI
ACT 2002 to pay the sum mentioned As above before the date of Auction failing which the
immovable property will be auctioned and balance, if any, will be recovered with interest and
costs. If the Borrower pays the amount due to Satin Housing Finance Limited in full before
the date of sale, auction Is liable to be stopped.

7. The detail terms and condition of the auction sale are incorporated in the prescribed tender
form. Tender forms are available at the Above Corporate office.

8. The immovable property will be sold to the highest tenderer. However, the undersigned
reserves the absolute discretion to allow Inter se bidding, if deemed necessary.

9. Company is not responsible for any liabilities upon the property which is not in the Knowledge
of the company.

10. For more details regarding Auction kindly contact on 8979788166 to Mr. Lavi Kumar.

PLACE: GURUGRAM, Sd/-, Authorized Officer
DATE: 11.07.2026 SATIN HOUSING FINANCE LIMITED

A

FORM NO. CAA. 2

[Pursuant to Section 230 (3} and Rules & and 7 of the Companies
{Compromises, Arrangements and Amalgamations) Rubes, 2016]

BEFORE THE HON'ELE NATIONAL COMPANY LAW TRIBUMAL,
WEW DELHI BENCH, COURT-I
Company Application No. (CAA)- S{ND) 2025
In iba rather of Seclions 23] o 232 of the Companies Act, 2013, and fules made
thereunder and other eppicable provsions of the Companies Act, 2013
And
In the matler of the Schama of Arrangement batween Continental Devlce India Private
Limited ("Camerged Company” | “Applicant Campany Mo. 17 and CDIL Semiconductors
Private Limlted ("Resultant Company® Gr "Appkcand Company Mo, 2% and thair respeclive
sharshaldars and credilors
ADVERTISEMENT OF NOTICE OF THE MEETING OF UNSECURED CREDITORS
OF CONTINENTAL DEVICE INDIA PRIVATE LIMITED ["DEMERGED COMPANY" |
“APPLICANT COMPANY NO. 1%
Motice is hersby given that by-an Order deled Mey 14, X268 passad by e Hon'béa Natonal
Gompany Law Trinal, Bew Dethi Bench, Gourt=0{"Tribunal®) in the abave Campany Apalication,
the Tribunal has directed thel 8 mesting of the Unsecured Craditors of Cantinanie! Device india
Private Limited (*Demarged Company™ [ *Applicant Company No. 17) be corvened for the pepose
of considenng and, if thaught &, approving, with ar withcut modificationds), ihe propesed 3chema
of Arrangament betwesn Sontinental Device india Privade Limibted and SBIL Semiconduchars
Private Limited and respective shareholders and ereditors ["Scheme of Anrrangemant® [ “Scheme”)
of the company: aloresaid
In pursupnce of the sad Order and as direcied Eherein, further notice ks herehy glven that the
mealing of the-Unsecurad Cradilors of Canlinanlal Device india Privale Limitad sha¥ be-hedd
yirtually of the sald creditors who are requestad o altend a5 par detalls given under:

Class of @ Day & Date  Time of Mode Place af Mesting

Meoting | of Mesting | Meeting

Unsecured |  Monday 02:04 Videa Conleransing (VG C-120 Maraing

Credibors | 17th Day of | PML{IST)| with facdity of elactrones voling | Indusirial Anea, New
August 2028 during 1he mesting dsel Dedi-110028, Indla,

Copes of the sald Scheme of Arangement logether wilth the: Explanaiery Slatement under
Saction 230 of the Companies Act, 2073 read with tha apolicable nules framed theraunder and
all ather degumants reguinad 0 ke anfexed hende may be obistnad free of charga ai the
registared affica of Cantnental Device india Privela Limited situatad at C-120. Naraina Indusirial
frea, Mew Delhl-110028, India duning normal buginess kours an all working days up 1o and
including tha date of the masting.
Parsins antilled to atiend and wabe 2l Ihe meebng may valem person Brough Vides Confergncing
("WC") o through ifs autharised representatives, prowided thet all autharised representatives’
ledlers and board resclulicnsiduthonsatan lelbersPoewer of Mlomoey In e preserded form ang
duly deposiled at the registered office of the Company nof 1ater than 48 [Forty-Elght) howrs befors
the commencament of the maeling
Th tosmals of
= Board Resalution for Indien Corparate Unsacured Creditors;
# Brard ResolutioniAuihorsation lether for fareign Gotporate Unsecered Gredinors, amd
»  Powar of &lomey for Parinership Fams [ Scéa Propriedarship Concem
can be oldairgd fram the registered office of the Company
The Hon'ble Tribunal hias appointed the undersigned as (he Chairperson, Mr. Pryank Kukreja,
Preclicing Company Secratary, a3 tha Vice-Chairparson and Ms. Rimpi Jain, Praclicing Company
Sacretary, 83 e Scrulinizer for the aloresaid mealing
Sdi-
5P Singh Chawla, Advocate

Dated: 09.07.2026 Chairperson appointed for the mesting

FORM A

PUBLIC ANNOUNCEMENT

{Under Ra&:tal{nn 6 of the Insolvency and Bankruptey Board of India
{Inscfvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
FNM PROPERTY SERVICES PRIVATE LIMITED

Loan Account Number/AP Number

Demand Notice u/s | Date and Type of Possession Reserve Price Date and Time of
13(2) Date & Amount| physical Possession 26-05-2026 Rs. 18,04,500 |Inspection of the property

12-AUG-2025 And TOTAL OUTSTANDING (Rupees Eighteen 13.08-2026 (Inspection

And Name of Borrower(s) /
Co-Borrower(s) /Guarantor(s)

Rs. 11,50,057/- as on 9-JUNE-2026 Rs. 14,20,118 Lakh Four Thousand |Time 10:00 AM to 05:00 PM)

LA30CLLONS000005032141/AP- (Rupees Eleven Lakh Five Hundred Only)

EMD Deposition Last
;ngg?gaﬁ?:i Devi, & Mr. Ratan Fifty Thousand And (TWEE% FOUSAND ONE  [Famestioney Depost®MD)|  ate 14.08.2026
Agrawal ifty-seven Only) | 4 NDRED AND EIGHTEEN ONLY) | Rs. 1,80,450 (Rupees One | Date & Time of Auction

Bid Increase with further interest and charges. | Lakh Eighty Thousand Four 16-08-2026 (Auction
Amount 10000/- Hundred And Fifty Only) |Time 10:00 AM to 5:00 PM)

Description of The Imnmovable Property/ Secured Asset : All Piece and Parcel of Patta No. 43, Book No. 21, Misal No. 89, Udaipuria Sevapura Jalsu,
Amer, Jaipur, Rajasthan — 303701, Adm. Area 300 Sq. Yds. Boundary: -East — Plot Of Hanuman Sharma, West — Road 10 Feet, North — Gopal Ji Ka
Makaan, South — Rajendra Ji Ka Makaan

Place Of EMD Deposition /Place of Auction: Shop No. 67B & 68, First and Second Floor, P. no. 277 (East), Tagore Nagar, next to DCM,
Ajmer Road, Jaipur- 302021
Mode Of Payment:-All payment shall be made by demand draft/RTGS/NEFT in favour of India Shelter Finance Corporation Limited.

Loan Account Number/AP Number

Demand Notice u/s | Date and Type of Possession Reserve Price Date and Time of
13(2) Date & Amountf physical Possession 26-05-2026 |Rs. 75,00,000 (Rupees| Inspection of the property
27-April-2022 And Rs. TOTAL OUTSTANDING Seventy-five Lakh 13.08-2026 (Inspection

And Name of Borrower(s) /
Co-Borrower(s) /Guarantor(s)

51,86,374/- (Rupees as on 9-JUNE-2026 Rs. Only) Time 10:00 AM to 05:00 PM)

Fifty-one Lakh Eighty-1 4 6 50,982 (RUPEES ONE EMD Deposition Last
six Thousand Three CRORE SIX LAKH FIFTY Date 14-08-2026
Seventy-four Only) | THOUSAND NINE HUNDRED AND | Rs- 7,50,000 (Rupees ™ pate & Time of Auction

EIGHTY-TWO ONLY) with further 16-08-2026 (Auction

Bid increase Seven Lakh Fifty
Amount 10000/- interest and charges. Thousand Only) [Time 10:00 AM to 5:00 PM)

HL30CHLONS000005012829/
AP-10033510

MR./ MRS. SATYABALA SAINI &
RAMESH KUMAR SAINI

Earnest Money Deposit (EMD)

Description Of The Immovable Property/ Secured Asset : All Piece And Parcel Of Plot No. 18, Js Colony Road No. 17 Vki Jaipur Rajasthan 303702
Area Measuring 250 Sqg. Yd.boundary: - East: Road 25 Ft North: Road 30 Ft West: Plot No. 20,19 South: Others

Place Of EMD Deposition / Place of Auction: Shop No. 67B & 68, First and Second Floor, P. no. 277 (East), Tagore Nagar, next to
DCM, Ajmer Road, Jaipur- 302021

Mode Of Payment :- All payment shall be made by demand draft/RTGS/NEFT in favour of India Shelter Finance Corporation Limited.

Loan Account Number/AP Number

Demand Notice u/s | Date and Type of Possession Reserve Price Bat_e and Time of
13(2) Date & Amount] physical Possession 26-05-2026 Rs. 75,00,000 Inspection of the property
10-AUG-2022 And Rs. TOTAL OUTSTANDING (RUPEES SEVENTY-| 13.08-2026 (Inspection

And Name of Borrower(s) /
Co-Borrower(s) /Guarantor(s)

51,40,617/- (Rupees RS IS FIVE LAKH ONLY) [Time 10:00 AM to 05:00 PM)
Fifty-one Lakh Forty | 4 00,40,441 (RUPEES ONE . EMD Deposition Last
Thousand Six | CRORE FORTY THOUSAND FOUR [EamestMoney DepositEWD)]  pate 14-08-2026
Seventeen Only) HUNDRED AND FORTY-ONE | Rs. 7,50,000 (Rupees ["Date & Time of Auction
Y ONLY) with further interest and Seven Lakh Fifty 16-08-2026 (Auction

Bid |
Amount 10000/- charges. Thousand Only)  [Time 10:00 AM to 5:00 PM)

HL30MILONS000005025710 //
AP-10042286

MR./ MRS. MADHU RAMAWAT&
RAJENDRA KUMAR SWAMI

Description Of The Immovable Property/ Secured Asset: Schedule li All Piece And Parcel Of Plot No. 22, Scheme J. S. Colony, Road No. 17, V.k.i.
Area Sikar Road Jaipur Rajasthan. Measuring 200.00 Sq. Yds. Boundary: - East- Plot No. 15, West - 25 Ft Road, North - Plot No. 21, South - Plot No. 23

Place Of EMD Deposition / Place of Auction: Shop No. 67B & 68, First and Second Floor, P. no. 277 (East), Tagore Nagar, next to
DCM, Ajmer Road, Jaipur- 302021

Mode Of Payment :- All payment shall be made by demand draft/RTGS/NEFT in favour of India Shelter Finance Corporation Limited.

For details and queries, please refer the enclosed Auction Sale Notice or refer our website https://www.indiashelter.in or
contact Authorized Officer, VINAY RANA (7988605030)
PLACE: RAJASTHAN : Date : 09.06.2026 FOR INDIA SHELTER FINANCE CORPORATION LTD

RELEVANT PARTICULARS
1. |MWame of covporate debbor — [FNM PROPERTY SERVICES PRIVATE LIMITED
] Diale of incorpoméon of camporale deblar | 30032015
3 Aushority ander which comparate debdar i | ROC Delhi |
Incorporeied | ragisteran
3 Camporale lderity Mo, | Limited Lisbity | UPO00L3018PTC2TE53S

|denlilicalicn Mo, of camparale dabsar
L. &dress of tha registered office and M-56, 380 FLOOR, M-BLOCK MARKET
principal cffice (i any} of corporata deblor| GREATER KABLASH-2, South Dely, NEWDELHI
[Dearbi, Inacin, T100SR

fi Irscevency cammencemen dale in {E-0F-2026
raspect of corporata debbor
T Ezlimated dabe of doaise al indolvenoy | 04-01-2027

resciutionpmonnd’ |
fi Mama and registratian mimbar of e Mamish Agarwal
mselvency. professonad acfing as intanm | Feg, Mo-IBESPA D0 P-MNO02 5301 7
ragiulicn prafessiorg) 1E11 0904

G |Address and a-maiof b inferim 07, Prakash Deap Baidng, Tolsioy Marg
resoluhon professicral, a5 moisiernd with | Conraughl Place, New Delhi- 110009

I Broard Emaif- srrasgisleredvaluenZgmal com

00, |Aodress and a-mald ko be used for 0¥, Prakesh Deap Bufding, Tolstoy Marg,
cofmesanndence with the milenm Canraughl Placs. Mew Delhl- 110001
rasHution prolessional Emai drp.mmproparivi@gmail com
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CIM:0873556

Criminal Courts, Amritsar

In The Court Of Amandeep Singh Ghuman
JMIC, Amritsar  Next Date: 21-07-2026
next date, purpose of case, orders and judgments
as well as other case information is available on
http://ecourts.gov.in NACT/3603/2024
Proclamation requiring the appearance of
a person accused Detail of offence:-
Police Station/Fir No. division a/0

138, of negotiable instrument act

CNR No.PBAS03-030532-2024

Sonu Bearing and steel industries  Vs.

sri hanuman agency

Publication Issued To: daleep kumar
aggarwal: prop of sri hanuman agency
9ght0 carrying on its business at h. no 1,
opposite guru nanak high school, b.k
kakati road, near rasa restaurant
rehabari gauwahati kamrup metropilitian
(asam0 781008, m. no 9101279993)
Whereas complaint/case has been made before
me that R/o has committed (or is suspected to
have committed) the offence punishable under
section 138, of negotiable instruments act and it
has been returned to a warrant of arrest thereupon
issued that the said cannot be found, and whereas
it has been shown to my satisfaction that the said
has absconded (or is concealing himself/ herself
to avoid the service of the said warrant);
Proclamation is hereby made that the said is
required to appear before this Court (or before
me) on 21-07-2026 to answer the said complaint/

case. JMIC, Amritsar
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Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.
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